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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD 

BENCH 	AT HYOERRBAD 

0.A.5 B/go. 	 Oats of Judgment:5-9-90. 

P1 .Anjaiah 

.. .Applicant 
Us. 

1. Ordinance Factory Project, 
Ministry of Defence, 
Government of India, 
Yeddumailaram, District Nedak, 
represented by the General 
Manager. 

. . .Respondent 

Counsel for the Applicant 
	

Shri Y.Suryanarayana 

Counsel for the Respondent 
	

Shri Naram Bhaskar Rao, 
Addl.CGSC 

CO RAM 

HUN'BLE SHRI B.N.JAYASIMHA 	VICE—CHAIRMAN 

HDN'BLE SHRI D.SURYA RAD 	MEMBER (JUDICIAL) 

( Judgment of the Division Bench delivered by 
Hon'ble Shri D.Surya Rao, Member (3) ). 

The applicant herein seeks a direction to the 

respondents to operate the panel prepared in the year 1985 

D It" v-&' k 	
of Qtzn and to appoint the applicant to the 

said post. He contends that he registered his name in the 

EmpLoyment Exchange at Sangaraddy on 11-2-75, that his name 

was sponsored for recruitment to the post of Duruan in the 

respondent organisation and he was selected by the General 

Manager. He submitted Police Verification Forms also in 

also 
pu'suehce to the selection. The respondent/intimated tb:  same 

to 
/the Employment Exchangeconsequently his name stands deleated 

rrom the Employment Exchange rolls. H 	 panel 
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He contends that according to the O.N.No.22011/2/79-Estt(d) 

dated 5-2-1982 once a panel is prepared it should be ope-

rated till all the candidates are appointed. He relies 

upon a decision of this Tribunal in O.R.327/89 and 

DA 769/89, wherein this Tribunal had diredted the respon-

dents to operate the panel already prepared before pre-

paring a fresh panel. He therefore seeks addirection to 

the respondents to operate the panel prepared for the 

post of Ouruan in pursuance to the General Naneger's 

In 
	 letter dt.30.-8-85 and to appoint the applicant to the 

said post of Durwan. 

On behalf of the resporsnts a counter ha5 been 

filed stating that the applicant's serial number is 10 in 

iist of selected candidates for the post of Ourwan. It 

is further stated that according to the Government of 

India instructions backlog vacancies to SC/ST were to be 

filled up in the first instance. Iview there-of the 

applicant was not appointed. It is further corended 

that no candidate pertaining to the General Category have 

so far been appointed. It is submitted that as and when 

requirement of candidatesbelonging to general category arises, 

the applicant wilhS&so be appointed in his turn. 

We have heard Shri Nalin Kumar, hdvccate for 

Shri Y.Suryanarayana, learned counsel for the applicant 

and Shri Naram Bhaskar Rao, learned standing counsel for 

Respondent. Shri Nalin Kumar contends that vacancies are 
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available to the post of Duruan incjthe General Category 

and his client may be offered the same. As the respon-

dents have assured in their counter that when there is a 

requirement, the applicant will be appointed in his turn, 

we think that there is no need for any further orders or 

directions. In the circumstances the case is disposed-of 

-: 	 as no orders are necessary. No order as to costs. 

'C- 
(B.N.JAYkMNHA) 	 (o.SuRYA RAG) 
Vice-Chairman 	 (lember (3) 

DatedE 5th September, 1990. 
Dictated in Open Court. 

%>eputY iegistrar(Judl) 
To avl/ 

The General Manager, 
* 	 Ordinance Factory Project, Minidtry of LEfence, 

Government oi India, 
Yeciciumailaram, District IdaJc. 

One copy to Mr.Y.Suryanarayena, Advocate 
40 luG Housing Board Colony, thidipatnam, Hyderabaci. 

One copy to !t.N.Bhaskara Rao, Addl,CCSC. CAT.Hyd.BenCh. 

One spare copy. 
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IN THE CENTRAL ADMINISTRATIVE TRIFUWJ. 

HYD&RABAD BENCH AT HYLPABAL 

THE HON iEL'ih.Ij,N,3AyAsIrvE-JJ : 

AND 

THE HON'BLE MR. D.SURYA RAO;MENBEA(J) 
. 	 t 

AD 

THE HON'BLEMR.3/NARASIIF{A MURTY;I(QT) 

AJW 

THE Hz-N' BLE MR.R.EALAStJBPAMANIAN:Nj(;3 

DATE: 

O©E'jTJfZMENT: 

in 

W.P.No. 

 

Admitted 
JkGentr,11jstrt;vg Tribunal Aliowea.

Dismissld

Dismis#da a BENCH. 
Dismas ed, 

Disposed of with direction. 

M.Thr-dee4Lejected, 

No otdcr as to costs. 
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